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Sh. Alok Kuchhal Advocate for the petitioner. Sh. M.k. Bagri OL for the Central Govt. Sh. Pradeep
Singh Sisodia, CGSC. He files written submission in response to this Court’s observation/order dated

25.08.2017. As per him the para 8 of his written submission is relevant for disposal of the present case.

Having heard the learned counsel for both parties, we feel that petitioner mnipany is equally
expected to file its supplementary/clarificatory affidavit about the statutory compliances, if have been
made already or being contemplated for removal of prﬁcedural difficulties as pointed out. The counsel
for the petitioner would submit that statutory compliances have already been and a form GNLI is find
place in earlier affidavit submitted on behalf of the Company. However, a perusal of such affidavit
goes to show that there is only an information about filing of such Form GNL1 on third April of 2017,

but no copy thereof is found is annexed nor is made available to this court for perusal.

Therefore, the petitioner company is advised to file Supplementary/Clarificatory affidavit by

producing a copy of the GNL1. Which, in our view is necessary for disposal of the present application.

The matter be listed on 16 October 2017.
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Dated:11.10.2017 Sri H.P. Chaturvedi, Member (Judiciai)
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